
4717 Oral Answers AGRAHAYANA 25, 1885 (SAKA) 

are those wih.ose hands are already 
1;00 full with work, governmental and 
non-official, and this fact was not. 
taken into account when the appoint­
ment was made, and therefore the 
whole work is being delayed? 

Shri R. K. Malvlya: Yeq, Sil'. It is 
a fact; the convenitmce of the mem­
bers has /tot to be taken illto account. 
Sometimes the labour side and soml'­
times the empioyers' side is not ready 
t.o attend the Commk;ion's meetings 
and adjournments have got to be 
made on that account and delays have 
aeen occurring. 

Shrimati Savitri Nigam: May 
know what are the categories of lab­
our, esp~cialiy those working in th~ 
public sector. which will be coverea 
by th;s Bonus Commission? 

Shri I1athi: The resolutIOn setting 
up the Bonus Commission mentions 
whoat kind of'categories will be there. 
They are mentioned there. 

Shri K. N. Pande: May I know 
whether any condition has been laid 
down in the procedure with regard to 
the Commission that in case the report 
is not unanimous it wil! not be imple­
mented Or accepted by the Govern­
ment? 

'Shri R. II. M"-lvi,.a: If the report is 
not unanimous, it will be very diffi­
cult to implement it, and wuys and 
means will have to be found later on. 

Shri Nath Pai: Is the Minister aware 
that there is a feeling that the deiay 
in finalising and publishing the recom­
mendations of the Commis$ion is not 
• justifiable one and as a result one 
member of the Commissio:t has threat­
tened to resign from the CommisSion 
unless its findings are made public 
before the end of this month? 

Shri R. K. MaIYi,.a: I have no in-
formation if any member has threat­
ened to resign, but as my hon. col­
league has stated the report of the 
Commission is likely to be published 
soon. 

Shri Hath Pal: TIu> ""!Wa about his 
threatening to resign came only yes-

lerday in the papers. How does the 
Minister say that he Ls ,,! aware? 

Mr. Speaker: If he says they arc 
nol aw·are. what el.~e can be done~ 

Shri Nath Pai: Is it fall' to he 
House Sir that when it ha~ come out 
In th~ papers, the Ministers do nOl 

eome to know of it? Do thl'Y r",U 
something, apart from their own 
speeches? 

Mr. Speaker: Ordl'r, order. Next: 
question. 

Study Team on Probibltioa 

+ r Shri Bhagwat .lba Azad: 
Shri D. N. Tlw&rJ: 

I Shri N. R. Laskar: 
I Shri G. Mohanty: 

"584. ~ Shri Ramachandra Ula1r..: 
I Shri Dhuleshwar Meena: 
I Shrimati Savitd Nigam: 
I Shri Sham Lal Saraf: 
l Shd D. C. Sharma: 

WilJ the Minister of PlanniDJ be 
pleased to states: 

(a). whether the study "team oa 
prohibition have iumbiUed any ~ep(on 
to Government; and 

(b) it so, its main recom;nendtitlvDI! 

The Deputy Minister in the Ministr,. 
of LabOur and Emplo)'lllent .uJd 
for Planning (Shrl C. R. Pattabhl 
Raman): (a) No, Sir. 

(ob) Does not arise . 

Shri Bhagwat J'ha Azad: May I 
know whether they have given any 
indication as to how far they have 
been able to complete t1he work and 
by what time they will be able to 
submit their report on this important 
problem? 

Shri C. R. Pattabhl Raman: We ex­
pect the preliminary report to be 
ready by the end of this month' and 
the final report next month. 
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Shri BharWat Jha A.ad: l\Cay I 
know whether this team has been 
oaharged with the responsIbility of 
taking note of the dit'lerent statements 
or re-tbinking from different States 
regarding prohibition? 

Shri C. It.. Pattabhi Ramall: Yes. 
Sir; they have aJ.ready tOured some 
States and they are gOing round 001-
lectinll opinion with regard to the 
working and all the aspects of prohi­
bition. 

Shri D. N. Tiwary: May I know 
whether Government has received 
the opinion from those States 
which had introduced prohobition 
that they want to scrap it again? 

Sbri C. B. Pattabbi Raman: :rIo, Sir; 
excepting that all the points of view 
can come before this study team, 
oothing mare is known. 

Shrlmati Savitri Stram: May 
know if this Commisioll has submit· 
ted any interim repo,'t and whether 
.rus Commission has also been askeel 
'k! find out the various ways and 
means to make prohibition plan suc· 

·oessful? 

Shri C. B. Pattabhl Raman: Yes, 
Sir; actually one of the terms of l'efe­
reoce is to suggest steps to make it 
811 successful as possible and to plug 
the loopholes such as they are. A1J I 
have already said, the preliminary 
report is expected to be ready by the 
end of this month, 

Sbri N. B. Laskar: 1 want to know 
abe names of the States which are 
practising complete p:'ohibition now. 

Mr. Speaker: Can he give the 
names? 

8Iui C. B. Pattabhi Raman: I am 
DOt able toeive it. 

Shri Ba1atrilhnan: May I know 
whether it is a fact Ihat the Bambay 
Government is considering relaxa­
tion of the prohibition policy to the 
hie· income rroup and also ~·hethe!' 

the Bombay Government have ap-
proached the Centr~ for approval? 

Shri C. B. Patts.hi BamaIl: I btl .... 
also come across reports in papers 
with regard to certain opinions ex­
pressed. But the fact is that all the 
Chief Mini.;ler, Illeeting after the 
emergency have unanimously held 
-and opined that prohibition shoul. 
continue. This lItudy team is the 
third team to oonaider this question. 
We have had study t.eams in 1955 and 
1959 bdore. 

Shri Tulshidas Jadhav: May I know 
the names of the members of 1Ihe 
team? 

Shri C. B. Pattabhi Bamaa: Shzi 
Tek Chand, Retired Judge of the 
Punjab High Court, Mr. Srilrant and 
D. A. M. Khusro. 

!If) ~~ ~"":"1IIfT i'I ~ 
~4iaT ~ f~ ~ ~ ~n; ~f~iWf it 
arr't if ,!r.m if ;it mlrt ~ <A it 1(1 
~r III wr.rr ;,;r;:ro;r ~ it; arr't 
it >lIt'f ~T ? 

Mr. Speaker: He wants to know it 
they would go Into the lapses 01 the 
police in not enforcing prohibition? 

Shri C. B. Pattabhi Kaman: The 
terms of reference are very wide and 
a number of items Me there, But 
nothing prevents them from (OiJIg 
into it, 

Shri Kama'naran ~: May 
know whether the study team have 
estimated the amount of illicit liquor 
manufactured in the country? 

8hri C. B. Pattabbl Baman: That. 
is one of the items under study. 

8brt Sham La1 sarar: May I know 
if the Government is aware that the 
position in regard to prohibition has 
become almost dubious especially in 
those areas where there is prohibition 
now and may I know if attempt. are 
made to get tbIs report completed 118 
loon as possible, ao lhat the d\lbioue­
nellS is removed? 
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Shri C. R. Pattabhi Raman: That !s 
one of the reasons why it i!> bp.!ng 
hurried up. 

Shri Hari Vishnu Karuath: Ha,; the 
attention of the Govl!rnment been 
drawn to a very recem statenllmt Of 
the Chief Minister of Maharashtm to 
the eft'ect thAt they propose to revile 
the policy 01 phohibition and if so, is 
this indicative of a new trend, after 
the recent debacle of the Congress 
Party in Goa . . . 

Mr. Speaker: Order, order. 

Shri Bari Vishnu Kamath: I v;>ant to 
know if it is indicative of any new 
trend in policy to merge Maharashtra, 
.... ·ith Goa, where there is no prohibi­
tion. 

Mr. Speaker: Only the fir,,\ part may 
bi' answered. I do not allow the IQter 
(.y,·o questions. 

Shri C. R. Pattabhi Raman: I can­
no; deny I haVe seen the statement 
of the Chief Minister and subsequently 
a modification of the !totemen!. Apart 
from that, as I have said, on 18th 
and 19th January 1963, all the Chief 
Ministers have met and oplnee that 
prohibition should cm1l.1'l1lt'_ 

Mr. Speaker: Only about Maharash­
Ira he Il!tked. 

Shri Kapur Singh: May I know 
whether it is true that all tbe mem­
bers of this study team are confirmed 
teetotallers and further they hnve 
been precluded trom going into the 
question of the desirability or other­
wise of prohibition and if so, may I 
know what objective value Govern­
ment propose to attach to the report? 

Shri C. R. Pattabhi Raman: I per-
50na11y do not know whether they are 
all teetotallers. But nDtlling prevents 
them from gathering evidence about 
the prOs and cona because the rete­
renee is very wide. 

Mr. Speaker: Only Ul'mkel's must 
have been appointed? 

8hri Kapur Singh: Some of them, 
Sir. 

Sbri P. VentatasubbaiaA: May 
know whether this committee will 
take into consideration the report of 
a committee appointed by the Andhnl 
Government by name S. V. Rama­
murthi Committee recommending 
scrapping of pr~hibiUon in the State? 

8hri C. R. Pattabhi Raman: I dar!! 
say that will also be tukell intI) conal­
deration by them. 

Shrimati JycM&a Chauda rO.II-

Mr. Speaker: She IS also interested 
in prohibition? 

Shrimati Jyotsna Chanda: Yes, Sir. 
I come from a State where prohibition 
is practised. May I know what messlll'­
es Government want to take to stop 
the corruption which is increasinl 
specially in my State of Assam, iil the 
name of prohibition? 

Mr. Speaker: It is a different ques­
tion altogether. 

Shri Hari VlsImll Kamath: The 
Minister, if I heard him aright, did 
not answer my question. He _ 
referring to various States. but I aak­
ed about Maharashtra. 

Mr. Speaker: He said that he h.a 
seen the report from Maharashtra to 
that effect. 

Shri Hari Vishnll Kamath: He had 
seen? But is.it Indicative of a new 
trend in policy to merge Maharuhtra 
with Goa, if not Goa with Maharuh­
tra? He has not answered that. 

Mr. Speaker: When I have dis­
anowed it, how can he answer it? 
Next question. 




